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Committee had to choose 14 out of
them. In the one hour and fifty
minutes’ Parade, only 14 minutes are
allowed for these {ableaux and we have
to choose only 14. It is not only West
- Bengal, but the tableaux sent by num-
ber of other States like Rajashan, Har-
yana, Arunacha] Pradesh, which have
not been accepted, The theme of the
tableau, which was sent by West
Bengal wag relating to National Har-
mony. The Committee which goes into
this question consists of architects,
experts, people wellconversant in cul-
ture and so on. They looked into it
and said that it was not up to the
standard, The Chief Minister of West
Bengal who came to know about it
wrote to the Prime Minister saying
that it was wrong to have rejected
their tableau. The Committee was
asked again to go into it and the Com-
mittee after again reviewing jt, said
that it was not yp to the standard and
therefore it was rejected.

SHRI AJIT KUMAR SAHA: What
are the reasons for rejecting the
tableau? What gare the reasons?
Why was the dancing group from West
Bengal refused tp take part in the
Republic Day Parade and did the State
Government refuse to gllow them to
take part in this Parade? Was this
request turned down?

SHRI R. VENKATARAMAN: Yes,
Sir, the dance troupe also was turned
down this year. But it does not mean
anything. Last year, the West Bengal
Government dance troupe was allowed
to take part. 67 proposals were
received this year of which 14 only
had to be chosen, Naturally some of
them have got to pe rejected. The
Committee which went into the matter
thought it wag not up to the mark.

MR, SPEAKER Next question. Shri
Ram Vilas Paswan.
(Interruptions)f

MR. SPEAKER: What is said with-

out my permission will not go on
record,

(Interruptions) +
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MR. SPEAKER: The answer 1w
plausible Next.
(Interruptions)+

MR. SPEAKFR; What ig said with-
out my permission, nothing goes on
record, Shri Ram Vilag Paswan.

Pay Commission for Central Govern-
ment Employees

*87. SHRI RAM VILAS PASWAN:
SHRI K, KUNHAMBU:

Will the Minister of FINANCE be
pleased to state:

(g) whether Government propose to
set yp a new Pay Commission to revise
the Pay scales of Central ‘Government
Employees; and

{b) it not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
SAWAI SINGH SISODIA): (a) and
(b). No, Sir. A statement s laid om
the Table of the House,

Statement

The present pay structure of Central
Government employees is hased on the
recommendations of the Third Pay
Commission. In parg 16 of Chapter 55
of their Report, the Commission had
recommended that, should the price
leve] rise above 12 monthly average
of 272 (1960-100), Government should
review the position and decide whe-
ther the Dearness Allowance (DA)
scheme should pe extended further or

Pay scales themselves should be
revised, On the price level rising
above the said limit, Government rw-
viewed the position and decided that
additional DA would be admissible in
accordance with the scheme recom-
mended by the Third Pay Commission.
Thus, the Government employees are
allowed one instalment of DA when
there is a 8 point increase in the month-
ly average consumer price index. The
last DA jnstalment has peen sanction-
ed with effect from 1-6-1981 when the
12-monthly average consumer price

+Not reorded.

—_—
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index reached 408 points, 4 more
instalments of DA have become due
for consideration from 1-8-1981, 1-10-
1981, 1-11-1981 and 1.1-82. The
payment of these instalments of DA is
under consideration. Some discus-
sions in the matter have also been held
with the Staff representatives as to
the manner of payment of the arrears
of the DA instalments which pecame
dye for consideration with effect from
1-8-1981, 1-10-1981 gnd 1-11-I98I. In
this connection, attention is invited to
‘Starred Question No. 2 which wag ans-
‘wered in Lok Sabha on 19-2-1982,

st T faeE qwEAm e
T, WA WERw X W9 o9 A
L AL

“In para 16 of Chapter 55 of their
Report, the Commission had recom-
mended that, should the price level
rise above 12 monthly average of
272, Government should review the
position and decide whether the
Dearness Allowance scheme ghould
be extended further or the pay

scales themselves should be revis-
ed.”
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T AT swagar f5oww
Tew FE@ AT R E AT AW A |
w® &7 tﬁ'(ﬁc To TFENA T ¥
o~ wW ?
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Unless and untilt there ig a final deci-
sion, nothing can be placed before the
House.

Tl W@ 1 (4EEwm)
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it T e g ¢ oY
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SHRI SWAI SINGH SISODIA: 1t is
440. The Government is considering
further instalments that have become
due.

THE WMINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE): No
body has sald that the instalments
have nat become due, In reply to an

earlier question we have indicated
that instalmentg have become due and
discussions are going on, On an
earlier occasion I have mentioned on
the floor of the House itself that as
the discussions are inconclusive, it(
would be premature on my part to
indicate at what point of time it will
be released and what would be the
nature of the release.
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g # dax § fyad  fenfadr
OTF AT WX Fq9 T HGHHAT FH
s
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“In Paragraph 16 of Chapter 55
of their Report, the Commission had
recommended that, should the price
level rise above the monthly average
of 272, Government could review the
position and decide whether the
dearness allowance scheme could be
extended further, or the pay scales
themselves should be revised.”

SHRI SAWAI SINGH SISOD1A: On
the contrary the Pay Commission in
their Report, in Para 19 of Chapter 60,
had stated:

[

....the gystem of periodically
revising the pay scales and condi-

. tions of service of the Central Gov-
ernment employees, on the recom-
mendatiop of the Pay Commission, is
not very satisfactory.”

This is the Report of the Pay Com-
mission. They have never recom-
mended that after 272 points there
may he yet another Pay Commission,

SHRI RAM VILAS PASWAN: What
about the dignity of labour?

T owd AW @ Afg
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st T famme om0
ye foar § fe 9 daw Y s@wTar
g sk fefrdt wre @ & wER
MY wwge a9 wE? N
q0T FH FX  IqH 99 FH  qaT
o ow A /W T oW A #
1,000 %o FT Afvw =

a1 N TS W A F@T
IAF AT FAEATE A § WA gear
FF TET FIW FET §  SEH A
JAeag  foedy § 2 w@ W@
F AW GH FW 7

MR. SPEAKER: Why
reply to it?

don’t you.

SHRI PRANAB MUKHERJEE: On.
matters like the dignity of labour and
the national wage structure, the hon.
Member may have his opinion and he
may give suggestions. But the Ques-
tion Hour is not meant for announce-
ment of policy statements,

SHRI K. KUNHAMBU: The Pay
Commission has suggested that the pay
scales should be revised if the 12
monthly average cost of living index.
goes up beyond 272, Though it has
gone up very much beyond that, Gov-
ernment have not yet taken any deci-
sion for the revision of pay scales.
Will they do it now? Secondly, will
the Government immediately pay the
four instalments of DA, which htve
become due?

SHRI PRANAB MUKHERJEE: I
have already mentioned that it is not
anybody's case that they have not
fallen due. In fact, I have mentioned
that yplo 1-1-82 four instalments have
become due and we are having discus-
sions. . There are twp issues. One-
issue is that beyond 272 point, {f there
is an increase of 8 point average 12~
monthly increase, one instalment be-
comeg due. Since the acceptance of
this recommendation of the Pay Com-
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‘mission, ag my colleague has pointed

- out, so many instalments have been
given to the employees, The other
issue is whether there ghould be a Pay
Commission or not. The answer is:
no, there is not going to be snother Pav
Commission. In regard to the release
of the instalments of the dearness al-
" lowance, whicp have fallen due, I hove
- explained that we are having discus-
sions with the representatives of the
- employees and, after the discussions
are over, it would be possible for us
to take a decision.

SHRI NARAYAN CHOUBEY: The
hon. Minister has stated that there
shall be no Pay Commission. But

- what ig the attitude of the Government
of India in the matter of reviewing the
pay scales, as per the recommendations
of the Third Pay Commission? Se-

- condly,. ...

MR. SPEAKER: Only one question.

SHRI NARAYAN CHOUBEY: In the
- JCM, when the discussiong have......

MR. SPEAKER: The Minister may
answer only the first part.

SHRI PRANAB MUKHERJEE; 1
"may say for the information of the
“hon. Member that even the JCM does

not favour a Pay Commission. It
wants bilateral discussions with the
- Government.

& FwfE & Fgvam
T@ER & afa ¥ gfw
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W TR WAt wE HGAAr
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FET IRY & A1 A€ ! WO qE
e § Y fE gaw sifam s g ?

SHRI PRANAB MUKHERJEE: IL
may be the opinion of the nhon, Mem-
ber that there will be no harm. So far
as the Government is concerned, we
have not accepied the position and 1
cannot comment on a hypothetical
position.

5 TATEATR WAL : T TANNE
a %€ srg T9T fear g

SHRI R. S. SPARROW: In view of
the formula of organised labour, will
the Minister please explain as to what
is the attitude of the Government re-
garding the rural labour who do not
use coercive methods?

SHRI PRANAB MUKHERJEE: Sir,
I am afraid I cannot comment on the
attitude of the Government. I can
just inform the hon, House about the
decision of the ‘Government.

MR. SPEAKER: Do you want to
know about the decision?

SHRI XAVIER ARAKAIL: Yes, the
question is very important.

I have been consistently asking as
to what is the decision of the Govern-
ment regarding the unorganised sector
of the Jabour force, We are now fight-
ing with emotion for a section of the
organised sector and I would like to
know what is the decision. Please ex-~
plain it to the House.

(Interruptions)

MR. SPEAKER: Mr. Tiwari.

SHRI XAVIER ARAKAL: I am ver
much concerned about this question,
He is answering.
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MR. SPEAKER: Has he not gnswer-
ed your question?

SHRI PRANAB MUKHERJEE: I do
agree with the hon. Member. I have
no hesitation in pointing out that un-
fortunalely in the gystem in which we
are living, those whg have more bar-
gaining power and those who can say
that they can stop the operation
of the wheels have got more,
But at the same time, that does not
mean that we should not fee] concern-
ed about those who have not got that
bargaining power and the entire ap-
proach of the Sixth Five-Year Plan,
particularly the re-emphasis on the
20-point economic programme is to
create a situation in which even the
unorganiseg sections are not denied
their rightful means.

MR. SPEAKER: DemocCracy means
the majority, the bulk of the peo~:
You have to care about them, you
cannot ignore them,

W Maw i . s
FHcefed WU FY 5% FF  wF
gF AR HT e § Tga 0
g ¥ fgnefw awi, o i &
TERHE TEETER WX G ¥ i
gt wifen g @ &1 arE W g
wEAY dgar o @& 7

MR. SPEAKER:; Now, question No.
88—M. Krishna Pratap Singh. Absent.
Thep, Question No. 89—Shrimati Usha
Prakash Chaudhari. She is absent,
Then Question No, 90—Prof. Ajit
Kumar Mehta.

Oral Anstoers 26 -

Assistance given by India to Other
Countries

*30. PROF, AJIT KUMAR MEHTA:
Wil] the Minister of FINANCE be-
pleaseg to lay a statement showing:

(a) whether it is a fact that on the
one hand India’s borrowings has been
steadily rising and on the other the
assistance extended by India to other
countries has been substantially on the -
increase;

(b) if so, the quantum of assistance -
given by India to other countries (with
names) during the last three years; -
and

(c) the extent to which India’s lend-
ings to other countries has affected .
India’s developmental programmes?

THE MINISTHR OF FINANCE
(SHRI PRANAB MUKHERJEE): (a)-
While India’s borrowings have been .
arising in recent years to meet the
large developmental needs of the
country, its assistance to other count- -
ries, which is a fraction of India’s.
externa]l borrowing, has not increased
recenily.

(b) A statement ig laid on the Table
of the House,

(c) While it is true that this assist-
ance involves a measure of sacrifice on .
our part, it has to be remembered that
it is provided t, friendly countries
some of whom are close neighbours,
To the extent the assistance is provid. .
ed tp enable these countries to obtain
goods and services from India it also
promoteg our exports. India has been.
lending to friendly foreign countries.
mainly with a view tp helping them..
obtain goods and services from India.





